0202°60°2¢

1Iy|ea QHL 1o13s1g ISoM
g0-obpnr suoissag '|ppy
(AVHSIA ¥VINVS)

V) v,o
0202 60°9Z uo uoleoldde jieq uo uoljelepisuod 1o} dn jnd
"9)ep 1Xau ay) Joj wijolA / jueuiejdwod sy} yymbuole
awi09 0} Jao1yjo Bunebiysanul ay} o} 8a1j0u ysalj anss! ‘A|buiploooy
‘pPa|l} 48y 0} adIAIas Buipiebal 182140

Bunebiiseaul ay) jo uodas Aue Jou alayj jussaid jou sI WIOIA

‘pasnooe / juesljdde Joj |asunod Jewny Aefueg yg
‘(xagaM\ 0DSID) Buloualajuoo-0apia ybnoiy) sjels 1oy

10)N08s0ld 21|gNd  [eUOIIPPY PaUIEs| ‘JEWNY YSOjues "ys: juasald
02¢0Z2'60°¢cc

BWJIBYS UBYOS SA 9}E)lS
9d| 90G/9.€/¥GE - UONOSS Japuf
ejoyuey : uonels adljod
0202/€9 ON dld



h9 4O

9H '8102'90°GZ palep JapJo apIA [ieq pajuelb useq Ssey ‘pasndde urew ayl sl

oym ‘puey) IWBN Pasnde-09 Jey} [asunod s,juedldde Aq papiwagns si
‘IA8( OJUBS WS JO jureidwod ay} uo juedidde syl

1suiebe pauaisibal usaq sey Y|4 luasaid ay; ‘0| ayi Ag paju Aldas Jad sy
"Snouas aJe pasnooeuedijdde sy 1surebe suonebs)e ayi jey: bul

-Jels suoljealjdde jieq ay) pasoddo sey Ioindasold dliqnd [euonippy P

‘pajy Adey
"|req Asojedionue pajuelb aq jueaidde sy paAe.d si ]| ‘paiinbai usym pue se
uoiebisaAul sy} uol 0} Apeas pue SaillAlo. [euIWILID AUB Ul PAAJOAUI JOU SI JUBD
-Il[dde “Jeyun4 “iay jo Alsepow sy} abesno o} pau Jo jueureidwod ayj o} Ainful
Aue pasneo jou sey juedjdde jey) pajels si 1| ‘wiy ssetey o} jsnl aseo jussa.d
oy} ul pajedldwi Ajesfe; useq sey jueondde jeyr punoib sy uo despues

pasnooe/uedljdde o) jreq Aiojedionue jo juelb Joj uoieoydde ue si siy|

‘PueyD IWSBN JH Ol
Jueolidde ayj Joj [esuno) p ‘Yaysiyqy Aeueid uys

"(xagam 0DSI1D) Bulouassjuod-oapia ybnoiy) ajels oy
J0INd8s0ld 21|dnd [BUOHIPPY PaUJEs| ‘Jewny| Ysojues 'ys  :juasalid

'0202'80°6¢C P3iep ¥99¢€L-6€9€ L/bHS "ON 191SOY
Aing / 1ein2a1) 1ad se Aepo} Ainp Buiaey si paubisiapun jo HMno) ayy

0c02'60¢e

gjoyuey : UollelS a21jod
2dl 909/L2v/VYSE/LSY - uol1dasg dapuf

8102/61Y ON did
daspues ‘sA 91el1s



020¢'60°¢c

1yla@ JHL ousia 1saMm #0
80-abpn( suoissas ‘|ppy

(AVHSIA \@av

199
-y Bunebnseau| sy} o} Juss os[e aq pue iseq usAb eq Jepio jo AdoD
‘A|Buip10o9e Yo pasodsip spuels uolieolddy

"1N02 8y}

0} uoewnul Joud noynm pouad pres sy Buunp ssaippe siy abueyd jou |leys
ay pue paiinbal usym pue se eoyQ Bunebiseau| eyl aiojeq Jeadde |eYs
pasnooe/ueoldde Jey: suolipuod o} 108[gns junowe 8y 8y} jo Alauns suo
UIM-/000°02 "SY JO wins ay ui puoq [euosiad Buysiuiny siy uo |ieq Aioredionue
0} paniwpe aq ay ‘1eoyO uonebnsseaul syl Aq pasnooe/juedldde ay; jo 1saue
J0 8sed ul Jeyl pajoallp st i ‘AIBuipioody “pasnode/uedlidde o} Jleq Alojedionue
JueJb 0] 1 JI Wasp | ‘SIUBWBAJOAUI SnoiABId ou sey Juedljdde Jey) os|e pue |ieq
uo pases|a) usaq Apeal[e aABY Pasnooe-00 881yl pue pasnode / juedldde Jo
aj0J oy10ads ou si aJay) ‘1eaysabieyd Jed se jey) 10e) syl malA ul Buidesy

eq
pajuelb usaq OS[e 8ABY SuOsJad pasnooe-09 JBYI0 OM] eyl palliwgns Jayuny



State Vs. Sajida Khatoon

FIR No. 318/20

Under Section : 33/38/58 Excise Act
Police Station : Mundka

22.09.2020

The Court of undersigned is having duty today as per Circular / Duty
Roster No. 544/13639-13664 dated 29.08.2020.

Present: Sh. Santosh Kumar, learned Additional Public Prosecutor
for State through video-conferencing (CISCO Webex).
Shri J.S Mishra, Ld. Counsel for applicant through video-confer
encing (CISCO Webex).

This is an application for grant of anticipatory bail to applicant/accused
Sajida Khatoon on the ground that applicant is a lady and has been falsely im-
plicated in the present case by the complainant with ulterior motives. It is
stated that a bare perusal of FIR shows that there is not a single allegations
against the applicant and the scooty which is alleged to be used by the ac-
cused persons, is not purchased by the applicant. Further, applicant under-
takes to join the investigation as and when required by the Investigating
Agency.

Reply filed.

Ld. Additional Public Prosecutor has opposed the bail application.

As per reply, applicant is the owner of the scooty bearing registration no.
DL5SV0747 from which the illicit liquor was being carried by co-accused per-

sons. Further, no previous criminal involvements of applicant is reported by the

o



Keeping in view the fact that applicant is a lady and she has no previous
criminal involvements, | deem it fit to grant anticipatory bail to applicant/ac-
cused. Accordingly, it is directed that in case of arrest of the applicant/accused
by the Investigation Officer, she be admitted to anticipatory bail on her furnish-
ing personal bond in the sum of Rs. 20,000/-with one surety of the like amount
subject to conditions that applicant/accused shall appear before the Investi-
gating Officer as and when required and she shall not change her address dur-
ing the said period without prior intimation to the court.

Application stands disposed off accordingly.

Copy of order be given Dasti and be also sent to the Investigating Offi-

cer.

OM
(SAMAR VISHAL)
Addl. Sessions Judge-08
04 West District, THC Delhi

22.09.2020



State Vs. 1. Mohit Gulati
2.Arun @ Shanti

FIR No. 0078/20

Under Section : 376/506 IPC
Police Station : Nihal Vihar

22.09.2020

The Court of undersigned is having duty today as per Circular / Duty
Roster No. 544/13639-13664 dated 29.08.2020.

Present: Sh. Santosh Kumar, learned Additional Public Prosecutor
for State through video-conferencing (CISCO Webex).

Shri Bhanu Kathpalia, Ld. Counsel for the applicants/accused.

W/SI Sangeeta.

These are two applicants for grant of bail to applicants Mohit Gulati and
Arun Shanti.

Since these are bail applications for the offence punishable u/s 376 IPC,
it is mandatory to issue notice to the complainant/victim. Accordingly, issue no-
tice to the complainant/victim for the next date.

Bail application be listed on 28.09.2020.

Let status of chargesheet be also called from the 10 for the next date.

AMQ%N VISHAL)

Addl. Sessions/Judge-08
04 West District, THC Delhi

22.09.2020



State Vs. Mohit

FIR No. 384/19

Under Section : 363/376 IPC
Police Station : Mundka

22.09.2020

The Court of undersigned is having duty today as per Circular / Duty
Roster No. 544/13639-13664 dated 29.08.2020.

Present: Sh. Santosh Kumar, learned Additional Public Prosecutor
for State through video-conferencing (CISCO Webex).
Shri Narender Singh, Ld. Counsel for the applicant/accused.

Complainant in person with counsel Ms. Shyama.
IO Sl Lalita is present.

This is an application for grant of bail to applicant/accused Mohit on the
ground that he has been falsely implicated in the present case by the com-
plainant as the prosecutrix is the niece of the complainant. It is also stated that
the applicant and the prosecutrix were in love and wanted to marry, however
complainant was not allowing the prosecutrix the marry with the applicant/ac-
cused. It is also stated that applicant/accused is having clean antecedents,
hence he may be released on bail.

Reply filed.

IO has also filed on record the statement u/s 164 Cr.P.C of prosecutrix.

Ld. Additional Public Prosecutor has opposed the bail application stating
that there are allegations u/s 506/376 D IPC against the applicant/accused.

Ld. Counsel for the complainant submitted that she has no objection to

grant of bail to applicant/accused as prosecutrix herself wants to go with the

accused/applicant. D\
D



| have gone through the statement u/s 164 Cr.P.C of prosecutrix wherein
she stated before the Ld. Magistrate that she had gone with accused willingly
and accused did nothing wrong with her. She specifically stated that she had
got married with accused in February, 2020.

In view of afore-discussed facts and circumstances of the case, | deem
it fit to grant bail to applicant/accused. Accordingly, applicant Mohit is ad-
mitted to regular bail subject to his furnishing of personal bond of Rs.
20,000/- with one surety of the like amount to the satisfaction of Duty
Magistrate (West).

Application stands disposed off accordingly.

Copy of this order be sent to the Jail Superintendent concerned.

A
(SAMAR VISHAL)

Addl. Sessions Judge-08
04 West District, THC Delhi

22.09.2020



State Vs. 1.Kaushal @ Pappi
2.Ajay
FIR No. 253/20

Under Section : 308/323/342/365/34 IPC
Police Station : Anand Parbat

22.09.2020

The Court of undersigned is having duty today as per Circular / Duty
Roster No. 544/13639-13664 dated 29.08.2020.

Present: Sh. Santosh Kumar, learned Additional Public Prosecutor
for State through video-conferencing (CISCO Webex).

Shri S.P Yadav, Ld. Counsel for the applicants/accused.

These are two applications for grant of bail to applicants/accused
Kaushal @ Pappi and Ajay interalia on the ground that both the applicants
have been falsely implicated in the present case by the police officials of PS
Anand Parbat in collusion with the complainant. It is stated that complainant is
the notorious persons of the area and is involved in various illegal activities and
having good relations with police officials. It is further stated that co-accused
persons namely Raj Kumar @ Rishu and Sanjay have also been granted in-
terim protection from arrest. Further, nothing has been recovered from the ap-
plicants/accused and they are no more required for further investigation. It is
also stated that since applicants are the only bread earner of their families,
they may be released on bail.

Joint reply to both the applications filed by 10.

Ld. Additional Public Prosecutor has opposed the bail applications stat-

ing that the allegations against the applicants/accused are grave in nature.
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As per reply of 10, the investigation is at initial stage and final opinion on
the MLC of injured is yet to be obtained. Further, on the complaint of co-ac-
cused Raj Kumar @ Rishu, a cross-FIR bearing FIR no. 254/20 u/s 324 IPC
has also been registered against the complainant Ravi, who is in Observation
Home as ordered by the concerned JJB.

Vide order dated 17.09.2020, co-accused namely Raj Kumar @ Rishu
and Sanjay have been granted interim protection from arrest.

The allegations against the applicants is that they have beaten the com-
plainant with lathees and dandas. However, in this fight it was the complainant
who got hold of a knife from his assailants and stabbed one of them for which
there is a cross-FIR also.

In the given circumstances, | deem it fit to grant regular bail to appli-
cants/ accused. Accordingly, applicant namely Kaushal @ Pappi and
Ajay are admitted to regular bail subject to their furnishing of personal
bond of Rs. 20,000/- (each) with one surety (each) of the like amounts
to the satisfaction of Duty Magistrate (West).

Both the applications are disposed off accordingly.

Copy of this order be sent to the Jail Superintendent concerned.

a&% VISHAL)

Addl. Sessions Judge-08
04 West District, THC Delhi

22.09.2020



State Vs. Karan @ Bablu
FIR No. 817/20

Under Section : 25/54/59 Arms >om
Police Station : Nanglol

22.09.2020

The Court of undersigned is having duty today as per Circular / Duty
Roster No. 544/13639-13664 dated 29.08.2020.

Present: Sh. Santosh Kumar, learned Additional Public Prosecutor
for State through video-conferencing (CISCO Webex).

Shri Ziya Afroz, Ld. Counsel for the applicant/accused.

This is an application for grant of bail to applicant/accused Karan @
Bablu on the ground that he has been falsely implicated in the present case
and is in judicial custody since 17.07.2020. It is also stated that applicant /ac-
cused has nothing to do with the commission of offence and the recovery, if
any from the accused/ applicant has been planted upon him by the police. It is
also stated that applicant is the only bread earner of his family, hence he may
be released on balil.

Reply filed.

Ld. Additional Public Prosecutor has opposed the bail application stating
that the accused /applicant is a habitual offender and is involved in number of
criminal cases.

As per reply of 10, the present FIR has been registered against the ap-
plicant/accused under Arms Act as one knife was recovered from him. 10 has
also filed previous conviction/involvement report in respect of applicant/ac-

cused as per which there are several criminal cases against him.

& P



Be that as it may, a large number of cases had been reported against
the applicant but no conviction has been reported by the 1O. Moreover, it a
case of recovery of a knife from him and the investigation is complete. He is in
judicial custody since 17.07.2020. Hence, | deem it fit to grant bail to
applicant/accused. Accordingly, applicant Karan @ Bablu is admitted to
regular bail subject to his furnishing of personal bond of Rs. 20,000/-
with one surety of the like amount to the satisfaction of Duty Magis-
trate (West).

Application stands disposed off accordingly.

Copy of this order be sent to the Jail Superintendent concerned.

( VISHAL)
Addl. Sessions' Judge-08
04 West District, THC Delhi

22.09.2020



FIR No. 951/2020

Police Station : Nangloi

Under section : 328/376D/506 IPC
State vs Chandra Shekhar Singh

22.09.2020

Present :Sh. Santosh Kumar, learned Additional Public Prosecutor
for State through video-conferencing (CISCO Webex).

Sh. Nipun Katyal learned counsel for applicant / accused
through video conferencing.
IO in person.
This is an application for grant of bail to the applicant/ accused
Chandra Shekhar Singh.

Reply to the application received from the investigating officer

according to which the complainant is out of station.

Put up for consideration of bail application on 23.09.2020.

( >AW VISHAL)
Addl. Sessions Judge-08
West District, THC Delhi

22.09.2020



State Vs. Manvir Lakra
FIR No. 827/20

Under Section : 323/341/325/354/354A/506/509/34 IPC
Police Station : Ranhola

22.09.2020

The Court of undersigned is having duty today as per Circular / Duty
Roster No. 544/13639-13664 dated 29.08.2020.

Present: Sh. Santosh Kumar, learned Additional Public Prosecutor
for State through video-conferencing (CISCO Webex).

This is an application for grant of anticipatory bail to applicant Manvir
Lakra stating that the applicant is a witness in one case FIR no. 250/2018 PS
Ranhola which was lodged by his cousin against one Naveen, who is brother
of complainant and now applicant/accused is being threatened by the com-
plainant to get the above-said matter compromised and just to pressurize the
applicant, he has been falsely implicated in the present case. It is further
stated that investigation from the applicant is complete and his custodial inter-
rogation is not required. It is prayed that since the applicant is the only bread
earner of his family, he may be granted anticipatory bail.

Reply filed.

Ld. Additional Public Prosecutor has opposed the bail application stating
that the allegations against the applicant are serious as the complainant sus-
tained grievous injuries on her legs. It is further stated that the custodial inter-

rogation of the applicant shall be required to recover the danda and motorcy-

cle. Q\O .\/\



It is stated by applicant's counsel that when the applicant went to the po-

lice station to join the investigation, he took the motorcycle with him but the 10
has not seized the same.

Without commenting on the merits of the case, it is clear that initially the
FIR was registered under the sections of IPC which are bailable. Regarding
the injury to the victim, section 325 IPC is invoked which against is a bailable
offence. The offence u/s 354/354-A is non-bailable. There is a history of dis-
pute between the parties. The motorcycle and the danda can be seized by the

IO even without arrest of the applicant.

In view of afore-discussed facts and circumstances, | deem it fit to grant
anticipatory bail to applicant/accused. Accordingly, it is directed that in case of
arrest of the applicant/accused by the Investigation Officer, he be admitted to
anticipatory bail on his furnishing personal bond in the sum of Rs. 20,000/-with
one surety of the like amount subject to conditions that applicant/accused
shall appear before the Investigating Officer as and when required and he
shall not change his address during the said period without prior intimation to
the court.

Application stands disposed off accordingly.

Copy of order be given Dasti and be also sent to the Investigating Offi-

Am>m> VISHAL)

Addl. Sessions Judge-08
04 West District, THC Delhi

22.09.2020

cer.



State Vs. Alka Bali

FIR No. 0037/18

Under Section : 420/467/468/471/120B/34 IPC
Police Station : Hari Nagar

22.09.2020

The Court of undersigned is having duty today as per Circular / Duty
Roster No. 544/13639-13664 dated 29.08.2020.

Present: Sh. Santosh Kumar, learned Additional Public Prosecutor
for State through video-conferencing (CISCO Webex).

Shri Brijesh Shamr and Shri Harsh Sharma, Ld. Counsels for ap
plicant.

IO S| Pankaj Kumar in person.

It is submitted by the Investigating Officer that he has recently been ap-
pointed in the present case and he has not made his mind to arrest the ac-
cused/applicant. He needs some time to further investigate the matter.

Considering the nature of allegations against the applicant, it is feasible
to dispose off this anticipatory bail application with the direction that if during
investigation sufficient grounds emerge to arrest the applicant, he may be
given a notice to that effect.

In these circumstances, in case the need of arrest of the present appli-
cant arises, Investigating Officer is directed to give seven days' notice before

proceeding to arrest the applicant for the purpose of investigation.

O o



Applicant is directed to join the investigation as and when called by the
Investigating Officer, as per law.

Application stands disposed off.
Copy of order be given Dasti.

(SQJKE\ VISHAL)

Addl. Sessions Judge-08
04 West District, THC Delhi

22.09.2020



FIR No. 0523/2020
Police Station : Hari Nagar

Under section : 323/354/34 IPC
Varinder Kaur Kohli vs State of NCT of Delhi

22.09.2020

Present :Sh. Santosh K_umar, learned Additional Public Prosecutor

for State through video-conferencing (CISCO Webex).
None for applicant / accused.

This is an application for anticipatory bail moved on behalf of
applicant / accused Varinder Kaur Kohli.

Issue notice to the investigating officer as well as victim for

29.09.2020.
(Qﬂfmgm

AddlI. Sessions -08
West District, THC Delhi

22.09.2020



FIR No. 0523/2020

Police Station : Hari Nagar

Under section : 323/354/34 IPC

Jitender Singh Kohli vs State of NCT of Delhi

22.09.2020

Present :Sh. Santosh Kumar, learned Additional Public Prosecutor

for State through video-conferencing (CISCO Webex).

None for applicant / accused.

This is an application for anticipatory bail moved on behalf of

applicant / accused Jitender Singh Kohli.
Issue notice to the investigating officer as well as victim for

29.09.2020.

2

(SAMARVISHAL)
Addl. Sessions Judge-08
West District, THC Delhi

22.09.2020
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FIR No. 218/2020

Police Station : Anand Parbat

Under section : 452/323/308/34 IPC
State vs

1. Julfikar Ali @ Bhutto Khan
2. Saddam

22.09.2020

Present :Sh Santosh Kumar, learned Additional Public Prosecutor
for State through video-conferencing (CISCO Webex).
Sh. Sita Ram Tanwar, learned counsel for applicant /
accused.

Sh. S.H. Ansari, learned counsel for complainant.

Assistance of the investigating officer is required. Accordingly, let
investigating officer be summoned for the next date.

Complainant’s counsel submits that one of the victim Annu Khan
is seriously injured and he is to be operated on‘ 25.09.2020.

Investigating officer to verify the medical condition of the injured on the

next date and shall remain present alongwith case diary on the next
date.

Put up on 28.09.2020. ?j
(S MAR9 VISHAL)

Addl. Sessions Judge-08
West District, THC Delhi

22.09.2020



FIR No. 766/2020
Police Station :Nihal Vihar
Under section : 326/34 IPC

State vs Ankush

22.09.2020

Present :Sh. Santosh Kumar, learned Additional Public Prosecutor

for State through video-conferencing (CISCO Webex).

This is second application for grant of bail to the applicant /
accused Ankush.

Reply to the application received from the investigating
officer.

At request of applicant’s counsel, put up for consideration on

24.09.2020 through video-conferencing (CISCO Webex).

A&.\pms HAL)

Addl. Sessions Judge-08
West District, THC Delhi

22.09.2020



FIR No. 0811/2020

Police Station : Ranhola

Under section : 354/376/506 IPC
State vs Naveen

22.09.2020

Present :Sh. Santosh Kumar, learned Additional Public Prosecutor

for State through video-conferencing (CISCO Webex).

None for applicant / accused.

This is an application for grant of bail to the applicant/ accused
Naveen

Since this is a bail application for the offence punishable under
section 376, it is mandatory to issue notice to the complainant / victim.
Accordingly, issue notice to the complainant / victim for the next date.

Let reply of the application be called from the investigating officer

for the next date.
Put up for consideration on bail application on 29.09.2020

(SAMA/% VISHAL)
Addl. Sessions Judge-08
West District, THC Delhi

22.09.2020



FIR No. 114/2019
Police Station : Mundka
Under section : 420/406 IPC
DRA Industries Ltd vs Lalit Sharma
22.09.2020 _
Present :Sh. Santosh Kumar, learned Additional Public Prosecutor
for State through video-conferencing (CISCO Webex).

None for applicant / accused.

This is an application moved on behalf of complainant against the
accused person Lalit Sharma, who is not complying the order of the
Court dated 28.09.2019.

Reply to the application received from the investigating officer.

None for applicant / accused despite repeated calls.

Put up on 26.09.2020.
Am>_<_>_»,ﬂm_>5

Addl. Sessions Judge-08
West District, THC Delhi

22.09.2020
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State Vs. Ajmal

FIR No. 879/20

Under Section : 363 IPC
Police Station : Nihal Vihar

The Court of undersigned is having duty today as per Circular / Duty
Roster No. 944/13639-13664 dated 29.08.2020.

Present: Sh. Santosh Kumar, learned Additional Public Prosecutor
for State through video—conferencing (CISCO Webex).

Ld. Counsel for applicant/accused.

Victim alongwith her father and 10 W/s| Sangeeta.

This is an application for grant of bajl to applicant/accused on the
ground that allegations levelled against him are false and concocted and he
has been falsely implicated by the father of victim. Further, the victim has not
levelled any allegations against the applicant. It is further stated that the inves-
tigation qua the applicant is complete. It is also stated accused is of young age
and having clean antecedents and jf he will remain in judicial custody, his fu-
ture and career will spoil. It is prayed that applicant be released on bajl.

Reply filed.

Ld. Additional Public Prosecutor has opposed the bail application stating
that the allegations against the applicant are serious.

Father of victim and the victim are present in the court and submitted

that they have no objection if applicant/accused is released on bail. In fact the

victim has stressed on the bail of the applicant.

b~



The matter is at initial stage and ftrial will take time. | have also gone
through the statement u/s 164 Cr.P.C of victim. Further pre-trial detention of
the applicant is not necessary now. Hence, keeping in view the non-objection
of complainant to grant of bail to accused and also that accused is of young
age, | deem it fit to grant him bail. Accordingly, applicant Ajmal is admitted
to regular bail subject to his furnishing of personal bond of Rs. 20,000/-
with one surety of the like amount to the satisfaction of Duty Magis-
trate (West).

Application stands disposed off accordingly.

Copy of this order be sent to the Jail Superintendent concerned.

%l\ﬁému

Addl. Sessions Judge-08
04 West District, THC Delhi

22.09.2020



FIR No. Not known

Police Station : Hari Nagar
Under section : Not known
State vs Dharmendra Kumar

22.09.2020

Present :Sh. Santosh Kumar, learned Additional Public Prosecutor
for State.

Learned counsel for the applicant / accused.

Let reply of the application be call afresh from the investigating
officer for 26.09.2020.

j
(SAMAR VISHAL)
Addl. Sessions Judge-08
West District, THC Delhi

22.09.2020



State Vs. Rohit

FIR No. 14502/20

Under Section : 379/411 IPC
Police Station : Nangloi

22.09.2020

The Court of undersigned is having duty today as per Circular / Duty
Roster No. 544/13639-13664 dated 29.08.2020.

Present: Sh. Santosh Kumar, learned Additional Public Prosecutor
for State through video-conferencing (CISCO Webex).
Shri .S Sehrawat, Ld. Counsel for applicant/accused through
video-conferencing (CISCO Webex).

This is an application for grant of bail to applicant/accused Rohit @
Kake on the ground that he has clean antecedents and has never been in-
volved in any case. It is stated that son of applicant is suffering from epilepsy
and needs urgent care and treatment. Further, applicant himsels undergoing
treatment from Sanjay Gandhi Memorial hospital for a previous injury on his
leg. It is also stated that nothing has been recovered from the applicant. It is

prayed that since the applicant is the sole bread earner of his family, he may
be released on bail.

Reply filed.

Ld. Additional Public Prosecutor has opposed the bail application stating
that accused is a habitual offender.

As per reply of 10, accused was arrested with pistol and the stolen mo-
torcycle was also recovered from him.

The accused/applicant is in judicial custody since 08.07.2020. Though

there are criminal involvements of applicant, however no conviction is reported

Yy



by the 10. The stolen motorcycle has already been recovered and no more pre-
trial detention of accused is required. Accordingly, applicant namely Rohit
is admitted to regular bail subject to his furnishing of personal bond of
Rs. 20,000/-with one surety of the like amount to the satisfaction of
Duty Magistrate (West).

Application stands disposed off accordingly.

Copy of this order be sent to the Jail Superintendent concerned.

Am>_s% VISHAL)

Addl. Sessions Judge-08
04 West District, THC Delhi

22.09.2020



State Vs. Nazir Ali

FIR No. 859/2020

Under Section : 376/506/313/34 IPC
& Sec. 6 POSCO Act

Police Station : Nangloi

22.09.2020

The Court of undersigned is having duty today as per Circular / Duty
Roster No. 544/1 3639-13664 dated 29.08.2020.

Present: Sh. Santosh Kumar, learned Additional Public Prosecutor
for State through video—conferencing (CISCO Webex).

Victim/ prosecutrix with 10 S| Reena.

Shri B.S Sharma, Ld. Counsel for applicant.

This is an application for grant of bail to applicant/accused Nazir Alj in-
teralia on the ground that he is innocent and is a victim of circumstances. Ap-
plicant/accused has nothing to do with the offence alleged and the present FIR
is nothing but a counter blast to the complaint made by the applicant at PS
Nanglo regarding his false implication by the prosecutrix. It is further stated
that the allegations made against the accused in the FIR are yet to be estab-

lished. It is also stated that since accused is having clean antecedents, he may
be granted bail.

Reply filed.
Ld. Additional Public Prosecutor has opposed the bail application stating

that the allegations against the applicant are serious and he may threaten the

prosecutrix if released on bail. ,



During the course of arguments, Ld. Counsel for applicant has relied on
judgments passed by the Hon'ble Supreme Court of India titled Dr. Dhru-
varam Murlidhar Sonar Vs The State of Maharashtra & Ors Criminal
Appeal no. 1443 of 2018 dated '22.11.2018 and Uday Vs State of Kar-
nataka Criminal Appeal no. 336 of 1996 dated 19.02.2003.

The investigation in the present case is complete and the allegations
show that the prosecutirx and the accused met around four years back and
then they are in friendship with each other and also used to talk on phone.
Later, it is alleged that the applicant made physical relations with the pros-
ecutrix on the pretext of marriage. Since the investigation is now complete,
custodial interrogation of the applicant may not be further required. The appli-
cant does not have any other case against him and he is the first offender.
Keeping him in jail further will not serve any purpose.

Accordingly, applicant Nazir Ali is admitted to regular bail sub-
ject to his furnishing of personal bond of Rs. 20,000/- with one surety
of the like amount to the satisfaction of Duty Magistrate (West).

Application stands disposed off accordingly.

Copy of this order be sent to the Jail Superintendent concerned.

(SAMX VLIFHAL)

Addl. Sessions udge-08
04 West District, THC Delhi

22.09.2020
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